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THE INSTITUTE OF CHARTERED FINANCIAL ANALYSTS OF INDIA

UNIVERSITY (ESTABLISHMENT AND REGULATION) BILL, 2011

(ASINTRODUCED IN THELEGISLATIVE ASSEMBLY)

A

BILL

to provide for establishnment, i ncorporation and

regulation of the Institute of Chartered Financial Analysts

India University, Solan, H machal Pradesh for higher

education and to regulate its functioning and for matters
connected therewith or incidental thereto.

BE it enacted by the Legislative Assembly of HimadPeddesh in the Sixty-

second Year of the Republic of India as follows:—

1. Short title and commencement.-1) This Act may be called the Institute

of Chartered Financial Analysts of India UnivergiBstablishment and Regulation) Act,
2011.

(2) It shall be deemed to have come into forc& drday of June, 2011.

2. Definitions.—In this Act, unless the context otherwise requires
(@) “Board of Management” means the Board Mdnagement
constituted under section 19 of this Act;

(b) “campus” means the area of University withirwhich it is established;

(c) “distance education” means education impaedombination of any
two or more means of communication, viz. broadogstielecasting,
correspondence courses, seminars, contact prograrante any other
such methodology;

(d) “employee” means any person appointed by thizdysity and includes
teachers and other staff of the University;

(e) “fee” means monetary collection made by theveksity or its colleges,
institutions or study centers, as the case mayrbm the students by
whatever name it may be called, which is not reélohel



(f)

(9)

(h)

(i)

@)
(k)

()

(m)

(n)

(0)

(P)

(@)
()

“Government” or “State Government” means thev&nment of
Himachal Pradesh:;

“Governing Body” means the Governing Body ddoged under
section 18 of this Act;

“higher education” means study of a curriculumr course for the
pursuit of knowledge beyond 10+2 level,

“hostel” means a place of residence for thtadents of the University,
or its colleges, institutions and study centertal@ished or recognized
to be as such by the University;

“notification” means a notification publishéa  the Official Gazette;

“off campus/study centre” means a centre ef tniversity established
by it outside the main campus operated and maiedaas its constituent
unit, having the University’s complement of fadg#, faculty and staff;

“Official Gazette” means the Rajpatra, HimakcRsadesh;
“prescribed” means prescribed by rules madeainder this Act;

“regulating body” means a body established the Central
Government for laying down norms and conditions farsuring
academic standards of higher education, such asetsity Grants
Commission, All India Council of Technical EducatjoNational

Council of Teacher Education, Medical Council of dim

Pharmaceutical Council of India, National CoundilAssessment and
Accreditation, Indian Council of Agriculture Reselay Distance
Education Council, Council of Scientific and Indust Research etc.
and includes the Government;

“section” means a section of this Act;

“sponsoring body” means the Institute of Caegtl Financial Analysts
of India, Hyderabad registered under the SociegRegistration Act,

1860 and its subsidiary branch of society at Plot By Education Hub,
Village Kalu Jhanda, Post Office, Mandhala, Via @avala, Baddi,

District Solan registered in Himachal Pradesh;

“State” means State of Himachal Pradesh;
“statutes”, “ordinances” and “regulations” mmeaespectively, the

statutes, ordinances and regulations of the Uniyensade under this
Act;



(s)

(t)

(u)

v)

“student” means a person enrolled in the Usig for taking a course
of study for a degree, diploma or other acadenstirdition instituted
by the University, including a research degree;

“study centre” means a centre establishedraaihtained or recognized
by the University for the purpose of advising, ceeling or for
rendering any other assistance required by theestadn the context of
distance education;

“teacher” means a Professor, Reader, Lectareany other person
required to impart education or to guide researcto sender guidance
in any form to the students for pursuing a cowse study of the
University; and

“University” means the Institute of Charter&ihancial Analysts of
India University, Kallujhanda (Baddi), District Swl, Himachal
Pradesh.

The objects of the University.—Fhe objects of the University shall

(@)

(b)
()

(d)

(€)
(f)
(9)

(h)

include,-

to provide instructions, teaching and trainimdpigher education with a
view to create higher levels of intellectual abekt

to establish facilities for education andrrag;

to carry out teaching, research and offer iocoimg education
programmes;

to create centres of excellence for reseanchd@velopment relevant to
the needs of the State and for sharing knowleddeatampplication;

to establish campus in the State;

to establish examination centres;

to institute degrees, diplomas, -certificatead aother academic
distinctions on the basis of examination or anyhsather method, while
doing so, the University shall ensure that the ddasls of degrees,
diplomas, certificates and other academic distam&iare not lower than
those laid down by the regulating bodies; and

to set up off campus centres, subject to apple rules or regulations.



4. Incorporation.—(1) The first Chancellor and the first Vice-Chataelof
the University and the first members of the Govwegribody, Board of Management and
the Academic Council and all persons who may h&ediecome such officers or
members, so long as they continue to hold suckceofir membership, are hereby
constituted a body corporate by the name of thetlits of Chartered Financial Analysts
of India University, Solan, Himachal Pradesh.

(2) The University shall have perpetual succesaimh a common seal and shall
sue and be sued by the said name.

(3) The University shall be situated and have Head- quarters at
Kallujhanda(Baddi), District Solan, Himachal Prdues

5. Powers and functions of the University.-1) The University shall have the
following powers and functions, namely: -

(i) to provide for instructions in such branchésearning as the University
may, from time to time, determine, and to make sion for research
and for advancement and dissemination of knowleahgefor extension
of education;

(i) to conduct innovative experiments in modernmethods and
technologies in the field of technical educationaoier to maintain
international standards of such education, traiaimgy research;

(i) to organize and to undertake extra-muralcteag and extension
services;

(iv) to hold examinations and grant diplomas aadificates to and confer
degrees and other academic distinctions on persenbject to
recognition by any statutory body under any lawrefuired, and to
withdraw any such diplomas, certificates, degreeotber academic
distinctions for good and sufficient cause;

(v) to create such teaching, administrative ameéioposts as the University
may deem necessary, from time to time, and makeoiafpents
thereto;

(vi) the sponsoring body/university shall appoifwll time regular
employees for the university and the salary of éhgloyees shall be
deposited in the bank account of the employees/ewenth;

(vii) to institute and award Fellowships, Studéips and Prizes;

(vii) to establish and maintain Hostel includirdalls; recognise guide,
supervise and control Hostels including Halls naintained by the
University and other accommodation for the resigeotthe students,
and to withdraw any such recognition ;

(ix) to regulate and enforce discipline among stud and employees of the
University and to take such disciplinary measuresmay be deemed
necessary;

(x) to make arrangements for promoting health geweral welfare of the
students and the employees of the University arltb@zs;



(xi)
(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)

(xxv)

to determine the criterion for admission ihet University and its
Colleges;

to recognize for any purpose, either in waaolr in part, any institution
or members or students thereof on such terms anditmns as may,

from time to time, be specified and to withdrawlsuecognition;

to develop and maintain twinning arrangermewith centers of

excellence in modern advanced technology in thesldped countries
for higher education training and research, inclgdiistance education
subject to the University Grants Commission Act,5@9and the

regulations made thereunder;

to co-operate with any other University, laotity or association or any
public body having purposes and objects similarthose of the

University for such purposes as may be agreed uposuch terms and
conditions as may, from time to time, be specifigdhe University;

to co-operate with other National and Intéior@al institutions in the

conduct of research and higher education subjedh¢o University

Grants Commission Act, 1956 and the regulationsentbdreunder;

to deal with property belonging to or vestedthe University in any
manner which is considered necessary for promdtiegobjects of the
University;

to enter into any agreement for the incagimn in the University of
any institution and for taking over its rights, pesties and liabilities
and for any other purpose not repugnant to this Act

to demand and receive payment of such faed other charges as may
be specified from time to time;

to receive donations and grants, except frmarents and students, and
to acquire, hold, manage and dispose of any prppenbvable or
immovable, including trust or endowed property witlor outside
Himachal Pradesh for the purposes and objectseofthiversity, and to
invest funds in such manner as the University thifitk

to make provisions for research and advisseyvices and for that
purpose to enter into such arrangements with atisétutions or bodies
as the University may deem necessary;

to provide for the printing, reproductiondapublication of research and
other work, including text books, which may be &s$uby the
University;

to accord recognition to institutions angdaeninations for admission in
the University;

to do all such other things as may be rsseey, incidental or conducive
to the attainment of all or any of the objectsha University;

to frame statutes, ordinances and regutatior carrying out the objects
of the University in accordance with the provisiafshis Act;

to provide for dual degrees, diplomas ortitieates vis-a-vis other
Universities on reciprocal basis within and outdiek country;



(xxvi) to make provisions for integrated coursedifferent disciplines in the
educational programmes of the University;

(xxvii) to set-up colleges, institutions, off-caogpcentres, off-shore campus,
study centres or to start distance education, &fiéHing the norms
and regulations of the Central Government Reguwat®odies and
Central Government, issued from time to time, after abtaining the
specific approval of the State Government; and

(xxviii) to seek collaboration with other institohs on mutually acceptable
terms and conditions.

(2) In pursuit of its objects and in exercisatsfpowers and in performing of its
functions, the University shall not discriminatetoeen any person, whosoever, on the
basis of caste, class, colour, creed, sex, religiaace.

6. University to be self financed.—Fhe University shall be self-financed and it
shall not be entitled to receive any grant or otfieancial assistance from the
Government.

7. No power of affiliation.—The University shall have no power to affiliate or
otherwise admit to its privileges any other indtdn.

8. Endowment Fund.— (1) The sponsoring body shall establish an
Endowment Fund for the University with an amounfieé crore rupees which shall be
pledged to the Government.

(2) The Endowment Fund shall be kept as secur@yodit to ensure strict
compliance of the provisions of this Act, rulesgulations, statutes or ordinances made
thereunder.

(3) The Government shall have the powers to foriieithe prescribed manner, a
part or whole of the Endowment Fund in case thevélsity or the sponsoring body
contravenes any of the provisions of this Act, sulstatutes, ordinances or regulations
made thereunder.

(4) Income from Endowment Fund shall be utilized the development of
infrastructure of the University but shall not bélized to meet out the recurring
expenditure of the University.

(5) The amount of Endowment Fund shall be kepésied, until the dissolution
of the University, by way of Fixed Deposit Accoursany Scheduled Bank subject to
the condition that this Fund shall not be withdrawithout the permission of the
Government.

9. General Fund.—University shall establish a fund, which shalldadled the
General Fund to which following shall be creditedmely:-

(a) fees and other charges received by the Uniygrs



(b) any contribution made by the sponsoring body;

(c) any income received from consultancy and otherks undertaken by

the University;

(d) bequests, donations, except from parents tantksts, endowments and

any other grants; and

(e) all other sums received by the University.

10. Application of General Fund.—he General Fund shall be utilized for the
following purposes, namely:-

(@)

(b)

()
(d)
(€)

(f)

(9)

(h)

(i)
0)

for the payment of salary and allowances & #&mployees of the
University and members of the teaching and reseatafi, and for
payment of any Provident Fund contributions, gtstuand other
benefits to such officers and employees;

for the expenses to be incurred by the Unityefer services availed
including services like electricity, telephone gtc.

for the payment of taxes or local levies whereapplicable;
for up keeping of the assets of the University

for the payment of debts including interesarges thereto incurred by
the University;

for the payment of travelling and other allowas to the members of
the Governing Body, the Board of Management ané& Alsademic
Council etc.;

for the payment of fellowships, freeships, dabships, assistantships
and other awards to students belonging to econdisnizaaker sections
of the society or research associates or traireeethe case may be, or
to any student otherwise eligible for such awarddeu the statutes,
ordinances, regulations or rules made under this Ac

for the payment of the cost of audit of theds created under sections 8
and 9 of this Act;

for the meeting of expenses of any suit orcpealings to which
University is a party;
for the purpose of movable and immovable asset



(k) for the payment of any expenses incurred leylimiversity in carrying
out the provisions of this Act or the statutes,imadces, regulations or
rules made thereunder; and

() for the payment of any other expenses as amproby the Board of
Management to be an expense for the purposes bfrtiversity:

Provided that no expenditure shall be incurredhgyUniversity in excess of the
limits for total recurring expenditure and totalnaecurring expenditure for the year, as
may be fixed by the Board of Management, withaaipitior approval:

Provided further that the General Fund shall tfier purpose specified under sub-
clause (e), be applied with the prior approvahef Governing Body.

11. Officers of the University.—The following shall be the officers of the
University, namely:-

(i) the Chancellor;

(i) the Vice-Chancellor;

(i) the Registrar;

(iv) the Chief Finance and Accounts Officer; and

(v) such other persons in the service of the ewsity as may be declared
by the statutes to be the officers of the Univgrsit

12. The Chancellor—1) The Chancellor shall be appointed by the
sponsoring body for a period of three years, it dapproval of the Government in such
manner and on such terms and conditions as maydu#fied by the statutes.

(2) The Chancellor shall be the Head of the Ursingr

(3) The Chancellor shall preside over at the megstbf the Governing Body and
convocation of the University for conferring degealiplomas or other academic
distinctions.

(4) The Chancellor shall have the following poweramely:-

(@) to call for any information or record;

(b) to appoint the Vice-Chancellor;

(c) to remove the Vice-Chancellor in accordancéhwhe provisions of
sub-section (7) of section 13 of this Act; and

(d) such other powers as may be specified bytdtates.

13. The Vice-Chancellor.—1) The Vice-Chancellor shall be appointed by the
Chancellor, on such terms and conditions as magpkeified by statutes, from a panel
of three persons recommended by the GoverningdyBand shall, subject to the
provisions contained in sub-section (7), hold @fior a term of three years:



Provided that after the expiry of the term of thgears, a person shall be eligible
for re-appointment for another term of three years:

Provided further that Vice-Chancellor shall con@nto hold office even after
expiry of his term till new Vice-Chancellor joingpwever, in any case, this period shall
not exceed one year.

(2) The Vice-Chancellor shall be the principal @xéve and academic officer of
the University and shall have the general superdgace and control over the affairs of
the University and shall execute the decisionsapious authorities of the University.

(3) The Vice-Chancellor shall preside over at¢bavocation of the University
in the absence of the Chancellor.

(4) If in the opinion of the Vice-Chancellor, & necessary to take immediate
action on any matter for which powers are confeoedny other authority by or under
this Act, he may take such action as he deems sagesnd shall, at the earliest
opportunity thereafter, report his action to sufficer or authority as would have in the
ordinary course dealt with the matter:

Provided that if in the opinion of the concerndficer or authority such action
should not have been taken by the Vice-Chancehlen such case shall be referred to the
Chancellor, whose decision thereon shall be final.

(5) Ifin the opinion of the Vice-Chancellor, adgcision of any authority of the
University is outside the powers conferred by #hes or statutes, ordinances, regulations
or rules made thereunder or is likely to be preajiadito the interests of the University, he
shall request the concerned authority to reviseléssion within fifteen days from the
date of decision and in case the authority refosesvise such decision wholly or partly
or fails to take any decision within fifteen daylsen such matter shall be referred to the
Chancellor and his decision thereon shall be final.

(6) The Vice-Chancellor shall exercise such povears perform such duties as
may be specified by the statutes or the ordinances.

(7) If at any time upon representation made oentise and after making such
inquiry as may be deemed necessary, the situatiamasrants and if the continuance of
the Vice-Chancellor is not in the interests of thaversity, the Chancellor may, by an
order in writing stating the reasons therein, dsk Yice-Chancellor to relinquish his
office from such date as may be specified in thior

Provided that before taking action under this setkon, the Vice-Chancellor
shall be given an opportunity of being heard.

14. The Registrar.—(1) The Registrar shall be appointed by the Chéorci
such manner and on such terms and conditions wiceeas may be specified by the
statutes.



(2) The Registrar shall have power to enter ingpeament, contract, sign
documents and authenticate records on behalf oUtheersity and shall exercise such
powers and perform such duties as may be spedifi¢de statutes.

(3) The Registrar shall be the Member-SecretathefGoverning Body, Board
of Management and Academic Council, but shall reetthe right to vote.

15. The Chief Finance and Accounts Officer—1) The Chief Finance and
Accounts Officer shall be appointed by the Chalcelh such manner and on such
terms and conditions of service as may be fipddiy the statutes.

(2) The Chief Finance and Accounts Officer shaléreise such powers and
perform such duties as may be specified by thetsst

16. Other Officers.—(1) The University may appoint such other officass
may be necessary for its functioning.

(2) The manner of appointment of other officerstioé University and their
powers and functions shall be such as may be sp@tif the statutes.

17. Authorities of the University.—The following shall be the authorities of the
University, namely:-

(i) the Governing Body;

(i) the Board of Management;

(i) the Academic Council; and

(iv) such other authorities as may be declaredth®y statutes to be the
authorities of the University.

18. The Governing Body.—1) The Governing Body of the University shall
consist of the following, namely:-

(a) the Chancellor;

(b) the Vice-Chancellor;

(c) five persons, nominated by the sponsoring bmatyof whom two shall
be eminent educationists;

(d) one expert of management or information tetdmofrom outside the
University, nominated by the Chancellor;

(e) two persons, nominated by the Government; and

() two members of the State Legislative Assemibbype elected by the
State Legislature.

(2) The Governing Body shall be the supreme aitghof the University.

(3) The Governing Body shall have the followingyaos, namely:-



(a) to provide general superintendence and duoestiand to control
functioning of the University by using all such pens as are provided
by this Act or the statutes, ordinances, regulati@am rules made
thereunder;

(b) to review the decisions of other authoritidstlte University in case
they are not in conformity with the provisions bist Act or the statutes,
ordinances, regulations or rules made thereunder;

(c) to approve the budget and annual report othieersity;

(d) to lay down the policies to be followed by theiversity;

(e) to recommend to the sponsoring body abouvohentary liquidation of
the University if a situation arises when smootimctioning of the
University does not remain possible in spite oeffibrts; and

(H such other powers as may be prescribed bygtttates.

(4) The Governing Body shall meet at least thinca calendar year.

(5) The quorum for meetings of the Governing Bebsll be five.

19. The Body of Management.-{1) The Board of Management shall consist of
the following members, namely:-

(a) the Vice-Chancellor;

(b) two members of the Governing Body, nominatgdtiire sponsoring
body;

(c) three persons, who are not the members of Gbeerning Body,
nominated by the sponsoring body; and

(d) three persons from amongst the teachers, ratadrby the sponsoring
body.

(2) The Vice-Chancellor shall be the Chairpersbthe Board of Management.

(3) The powers and functions of the Board of Mamagnt shall be such as may
be specified by the statutes.

(4) The Board of Management shall meet at least @amevery two months.

(5) The quorum for meetings of the Board of Mamaget shall be five.



20. The Academic Council.—1) The Academic Council shall consist of the
Vice- Chancellor and such other members as mapéafged by the statutes.

(2) The Vice-Chancellor shall be the Chairpersbthe Academic Council.

(3) The Academic Council shall be the principalademic body of the
University and shall, subject to the provisionstlos Act and the rules, statutes and
ordinances made thereunder, co-ordinate and egeggmeral supervision over the
academic policies of the University.

(4) The quorum for meetings of the Academic Colusicall be such as may be
specified by the statutes.

21. Other authorities.—The composition, constitution, powers and functiohs
other authorities of the University shall be sushreay be specified by the statutes.

22. Disqualification.—A person shall be disqualified for being a membeany
of the authorities or bodies of the Universityhd,-

(@) is of unsound mind and stands so declareddoyrgpetent court; or

(b) is an undischarged insolvent; or
(c) bhas been convicted of any offence involvingahturpitude; or
(d) is conducting or engaging himself in privataching classes; or

(e) has been punished for indulging in or prongtimfair practice in the
conduct of any examination, in any form, anywhere.

23. Vacancies not to invalidate the proceedings ahy authority or body of
the University.—No act or proceeding of any authority or body o thniversity shall
be invalid merely by reason of any vacancy or ddafethe constitution thereof.

24. Filling of casual vacancies.#h case there occurs any casual vacancy in any
authority or body of the University, due to dea#fsignation or removal of a member, the
same shall be filled, as early as possible, by gheson or body who appoints or
nominates the member whose place become vacamtesson appointed or nominated to
a casual vacancy shall be a member of such atythmri body for the residue of the
term for which the person whose place he fills widuhve been member.

25. Committees.— (1) The authorities or officers of the Universitpay
constitute committees with such terms of referaagenay be necessary for specific tasks
to be performed by such committees.

(2) The constitution of such committees and tdaties shall be such as may be
specified by the statutes.



26. The first statutes.—1) Subject to the provisions of this Act, and thiées
made thereunder, the first statutes of the Unitxersiay provide for all or any of the
following matters, namely:-

(@)

(b)

()

(d)

(€)
(f)

(9)
(h)
(i)
()

the constitution, powers and functions of #ngthorities and other
bodies of the University as may be constituted ftone to time;

the terms and conditions of appointment of\iee-Chancellor and his
powers and functions;

the manner of appointment and terms and ciomditof service of the
Registrar and Chief Finance and Accounts Officel #eir powers and
functions;

the manner of appointment and terms and ciomditof service of the
employees and their powers and functions;

the terms and conditions of service of empisyef the University;,

the procedure for arbitration in case of digsubetween employees,
students and the University;

the provisions regarding exemption of studérs payment of tuition
fee and for awarding to them scholarships andvellops;

provisions regarding the policy of admissiomgluding regulation of
reservation of seats;

provisions regarding fees to be charged fromgtudents; and

provisions regarding number of seats in défarcourses.

(2) The first statutes shall be made by the Gawemt and published in the
Official Gazette and a copy thereof shall be lafbbe the State Legislative Assembly.

27. The Subsequent statutes.{%) Subject to the provisions of this Act and the
rules made thereunder, the subsequent statutdee dirtiversity may provide for all or
any of the following matters, namely:-

(@)
(b)

()
(d)

creation of new authorities of the University;
accounting policy and financial procedure;

representation of teachers in the authorafdbe University;

creation of new departments and abolitionestructuring of existing
department;



(e) institution of medals and prizes;

() creation of posts and procedure for abolitddposts;
(g) revision of fees;

(h) alteration of the number of seats in differgyltabi; and

() all other matters which under the provisiornstiis Act are to be
specified by the statutes.

(2) The statutes of the University other than fih& statutes shall be made by
the Board of Management with the approval of the€soing Body.

(3) The Board of Management may, from time to timake new or additional
statutes or may amend or repeal the statutes se matle manner hereinafter provided
in this section:

Provided that Board of Management shall not malkestatute or any amendment
of the statute affecting the status, powers or totion of any existing authority of the
University until such authority has been given apartunity of expressing an opinion on
the proposal and any opinion so expressed shail beiting and shall be considered by
the Governing Body.

(4) Every such statute or addition to the statoreany amendment or repeal of
the statutes shall be subject to the approvalefbvernment:

Provided that no statute shall be made by thedoManagement affecting the
discipline of students and standards of instrugtemucation and examination, except in
consultation with the Academic Council.

28. The first ordinances.—(1) Subject to the provisions of this Act or thies
or statutes made thereunder, the Board of Managemay make such first ordinances
with the approval of the Governing Body as it deappropriate for the furtherance of
the objects of the University and such ordinancey mprovide for all or any of the
following matters, namely:-

(a) the admission of students to the University #aeir enrolment as such;

(b) the courses of study to be laid down for tlegrdes, diplomas and
certificates of the University;

(c) the award of the degrees, diplomas, certdigadnd other academic
distinctions, the minimum qualifications for thengaand the means to
be taken relating to the granting and obtaininthefsame;

(d) the conditions for awarding of fellowships,hetarships, stipends,
medals and prizes;



(e) the conduct of examinations, including then®rof office and manner
of appointment and the duties of examining bodesminers and
moderators;

() fees to be charged for the various courseamaxations, degrees and
diplomas of the University;

(g) the conditions of residence of the studentsthia hostels of the
University;

(h) provision regarding disciplinary action agaitie students;

(i) the creation, composition and functions of awtyher body which is
considered necessary for improving the acadengolithe University;

() the manner of co-operation and collaboratiothwother Universities
and institutions of higher education; and

(k) all other matters which by this Act or stasitmade thereunder are
required to be provided by the ordinances.

(2) The Board of Management shall either modify tndinances incorporating
the suggestion of the Governing Body or give readon not incorporating any of the
suggestions made by the Governing Body and shaliréhe ordinances alongwith such
reasons, if any, to the Governing Body and on ptasfi the same, the Governing Body
shall consider the comments of the Board of Manaygnand shall approve the
ordinances of the University with or without sucldifications and then the ordinances,
as approved by the Governing Body shall come iotod!.

29. The subsequent ordinances.—1) All ordinances other than the first
ordinances shall be made by the Academic Counditiwhfter being approved by the
Board of Management shall be submitted to theg@umg Body for its approval.

(2) The Academic Council shall either modify th@linances incorporating the
suggestions of the Board of Management and the IGmgBody or give reasons for not
incorporating the suggestions, and shall returnoticinances alongwith such reasons, if
any, the Board of Management and the Governing Bb@dyl consider the comments of
the Academic Council and shall approve the ordiearaf the University with or without
such modification and then the ordinances, as apprdy the Governing Body shall
come into force.

30. Regulations.—Fhe authorities of the University may, subject be tprior
approval of the Board of Management, make reguliafi@onsistent with this Act, the
rules, statutes and the ordinances made thereundéne conduct of their own business
and of the committees appointed by them.



31. Admissions.—{) Admission in the University shall be made slyicn the
basis of merit.

(2) Merit for admission in the University may betermined either on the basis
of marks or grade obtained in the qualifying exation for admission and achievements
in co-curricular and extra-curricular activities @m the basis of marks or grade obtained
in the entrance test conducted at State level relifiean association of the Universities
conducting similar courses or by any agency ofStage:

Provided that admission in professional and texdirgourses shall be made only
through entrance test.

(3) Seats for admission in the University, for ts&udents belonging to
Scheduled Castes, Scheduled Tribes and Other Batk@ksses and handicapped
students, shall be reserved as per the policyeoSthte Government.

(4) Atleast 25% seats for admission to each eosingll be reserved for students
who are bonafide Himachalis.

(5) The University shall seek prior approval ofe tistate Government for
admitting new students in subsequent years in xistigg courses or for starting new
courses which shall be subject to recommendatidhevfnspection committee set up for
the purpose. This shall be applicable till thetfivatch of final year students are admitted.

32. Fee Structure.— {) The University may, from time to time, preparaa
revise, its fee structure and send it to the Gawemt for its approval and the
Government shall convey the approval within threenths from the receipt of the
proposal:

Provided that if the approval of the Governmenhdat conveyed within three
months, it shall be deemed to have been approvéideb@overnment:

Provided further that the fee structure for eastirse shall be decided before the
issue of prospectus and shall be reflected in tbepgectus:

Provided further that the fee structure shallbmtevised or modified during the
academic year.

(2) The fee structure prepared by the Universitpllsbe considered by a
committee to be constituted by the State Governmemtthe manner as may be
prescribed, which shall submit its recommendatimnthe Government after taking into
consideration whether the proposed fee is,-

(a) sufficient for generating-

(i) resources for meeting the recurring expemdiof the University;
and

(i) the savings required for the further develegmt of the University;
and



(b) not unreasonably excessive.

(3) After receipt of the recommendations under -settion (2), if the
Government is satisfied, it may approve the feecttre.

(4) The fee structure approved by the Governmenieu sub-section (3) shall
remain valid until next revision.

33. Examinations.—At the beginning of each academic session andyrcase
not later than 30th of August of every calendarryéae University shall prepare and
publish a semester-wise or annual, as the casdea&chedule of Examinations for each
and every course conducted by it and shall stradllyere to such Schedule:

Provided that if, for any reason whatsoever, Ursig is unable to follow this
Schedule, it shall, as soon as practicable, suaméport to the Government giving the
detailed reasons for making a departure from thdighed Schedule of Examination.
The Government may, thereon, issue such directasst may deem fit for better
compliance in future.

Explanation. — ‘Schedule of Examination’ means a table givingadetabout
the time, day and date of the commencement of papgtr which is a part of a Scheme of
Examinations and shall also include the detailsiabiee practical examinations.

34. Declaration of results.— 1) The University shall strive to declare the
results of every examination conducted by it witthivty days from the last date of the
examination for a particular course and shall iy ease declare the results latest within
forty-five days from such date:

Provided that if, for any reason whatsoever, thevérsity is unable to finally
declare the results of any examination within tedqa of forty-five days, it shall submit
a report incorporating the detailed reasons forhsdelay to the Government. The
Government may, thereon, issue such directionsraay deem fit for better compliance
in future.

(2) No examination or the results of an examimagball be held invalid only
for the reasons that the University has not folldwke Schedule of Examination as
stipulated in section 33 and in this section.

35. Convocation.—The convocation of the University shall be heldewery
academic year in the manner as may be specifigtidogtatutes for conferring degrees,
diplomas or for any other purpose.

36. Accreditation of the University.—The University shall obtain accreditation
from the National Council of Assessment and Acdegin (NAAC), Bangalore, within
three years of its establishment and inform the édmwment and such other regulating



bodies which are connected with the courses takelnyuthe University about the grade
provided by NAAC to the University and the Univeysishall get renewed such
accreditation at an interval of every five yeamsrdafter.

37. University to follow rules, regulations, normsetc. of the regulating
bodies.—Notwithstanding anything contained in this Act, tieiversity shall be bound
to comply with all the rules, regulations, norme. eif the regulating bodies and provide
all such facilities and assistance to such bodsesra required by them to discharge their
duties and carry out their functions.

38. Annual Report.— (1) The annual report of the University shadl
prepared by the Board of Management which shalude among other matters, the
steps taken by the University towards the fuléimof its objects and shall be approved
by the Governing Body and copy of the same shadiutenitted to the sponsoring body.

(2) Copies of the annual report prepared underssghbon (1) shall also be
presented to the Government.

39. Annnual accounts and audiit.—1) The annual accounts including balance
sheet of the University shall be prepared under divections of the Board of
Management and the annual accounts shall be aualitedst once in every year by the
auditors appointed by the University for this puseo

(2) A copy of the annual accounts together witke #udit report shall be
submitted to the Governing Body.

(3) A copy of the annual accounts and audit replamgwith the observations of
the Governing Body shall be submitted to the spongdody.

(4) Copies of annual accounts and balance shepaprd under sub-section (1)
shall also be presented to the Government.

(5) The advice of the Government, if any, arisoug of the accounts and audit
report of the University shall be placed before @@verning Body and the Governing
Body shall issue such directions, as it may dednarfd compliance thereof shall be
reported to the Government.

40. Powers of the Government to inspect the Univatg.— (1) For the
purpose of ascertaining the standards of teaclkxamnination and research or any other
matter relating to the University, the Governmeraly, cause an assessment to be made
in such manner as may be prescribed, by such pergmrsons as it may deem fit.

(2) The Government shall communicate to the Usitgrits recommendations
in regard to the result of such assessment forective action and the University shall



take such corrective measures as are necessary soemsure the compliance of the
recommendations.

(3) If the University fails to comply with the rmmendations made under sub-
section (2) within a reasonable time, the Goverrtmealy give such directions as it may
deem fit which shall be binding on the University.

41. Dissolution ofthe University by the sponsoringpody.— (1) The
sponsoring body may dissolve the University by mvia notice to this effect to the
Government, the employees and the students of thigelksity at least one year in
advance:

Provided that dissolution of the University shiadlve effect only after the last
batches of students of the regular courses haveleted their courses and they have
been awarded degrees, diplomas or awards, asskaway be.

(2) On the dissolution of the University all thesats and liabilities of the
University shall vest in the sponsoring body:

Provided that in case the sponsoring body dissalve University before twenty
five years of its establishment, all the assetsth& University shall vest in the
Government free from all encumbrances.

42. Special powers of the Government in certain @umstances.—(1) If it
appears to the Government that the University loasravened any of the provisions of
this Act or the rules, statutes or ordinances nthdesunder or has contravened any of
the directions issued by it under this Act or h&ased to carry out any of the
undertakings given or a situation of financial management or mal-administration has
arisen in the University, it shall issue notice ueqg the University to show cause
within forty five days as to why an order of itgdidation should not be made.

(2) If the Government, on receipt of reply of thailersity on the notice issued
under sub-section (1), is satisfied that there pi@a facie case of contravening all or
any of the provisions of this Act or the ruleststes or ordinances made thereunder or of
contravening directions issued by it under this Actof ceasing to carry out the
undertaking given or of financial mis-managemental-administration, it shall make
an order of such enquiry as it may consider necgssa

(3) The Government shall, for the purpose of amyu@ry under sub-section (2),
appoint an inquiry officer or officers to inquiretdo any of the allegations and to make
report thereon.

(4) The inquiry officer or officers appointed undib-section (3) shall have the
same powers as are vested in a civil court undgeibde of Civil Procedure, 1908 (5 of
1908) while trying a suit in respect of the follagimatters, namely:-



(&) summoning and enforcing the attendance ofpamgon and examining
him on oath;

(b) requiring the discovery and production of auch document or any
other material as may be predicable in evidence;

(c) requisitioning any public record from any doair office; and

(d) any other matter which may be prescribed.

(5) The inquiry officer or officers inquiring und#is Act, shall be deemed to be
a civil court for the purposes of section 195 arthfiter 26 of the Code of Criminal
Procedure, 1973 (2 of 1974).

(6) On receipt of the enquiry report from the défior officers appointed under
sub-section(3), if the Government is satisfied tihat University has contravened all or
any of the provisions of this Act or the rules tstes, or ordinances made thereunder or
has violated any of the directions issued by itasrttlis Act or has ceased to carry out the
undertakings given by it or a situation of finamciais-management and mal-
administration has arisen in the University whibhetaitens the academic standard of the
University, it shall issue orders for the liquidati of the University and appoint an
administrator.

(7) The administrator appointed under sub-sedif)rshall have all the powers
and be subject to all the duties of the Governirgl\Band the Board of Management
under this Act and shall administer the affairgsha University until the last batch of the
students of the regular courses have completeddbarses and they have been awarded
degrees, diplomas or awards, as the case may be.

(8) After having awarded the degrees, diplomaaweards, as the case may be,
to the last batches of the students of the regudarses, the administrator shall make a
report to this effect to the Government.

(9) On receipt of the report under sub-section (B¢ Government shall, by
notification in the Official Gazette, issue an ardessolving the University and from the
date of publication of such notification, the Unisi¢y shall stand dissolved and all the
assets of the University shall vest in the Govemmé&ee from all encumbrances from
the date of dissolution.

43. Power to make rules.1) The Government may, by notification in the
Official Gazette, make rules for carrying out pirevisions of this Act.

(2) Without prejudice to the generality of thedgoing power, such rules may
provide for all or any of the following matters,maly:-

(&) matter to be prescribed under clause (d) lofssction (4) of section 42;
and

(b) any other matters which are required to bemay be, prescribed by
rules under this Act.



(3) All the rules made under this Act shall bel)aas soon as may be after they
are so made, before the State Legislative Assemlbije it is in session, for a period of
not less than ten days which may be comprised | s#ssion or in two or more
successive sessions and if before the expiry oséssion in which it is so laid or the
successive sessions aforesaid, the Legislativemitsgeagrees in making modification in
any of such rules or agrees that any such ruleldhoot be made, such rule shall
thereafter have effect only in such modified fornbe of no effect, as the case may be,
so, however, that any such modification or annulngtrall be without prejudice to the
validity of anything previously done under thaterul

44. Power to remove difficulties.—1) If any difficulty arises in giving effect to
the provisions of this Act, the Government may, diger published in the Official
Gazette, make provisions, not inconsistent withgtevisions of this Act, as appear to it
to be necessary or expedient for removing theatiltfy:

Provided that no such order shall be made undeis#ction after the expiry of a
period of two years from the commencement of thas A

(2) Every order made under this section shalls@en as may be after it is
made, be laid before the State Legislative Assembly

45. Repeal of H.P. Ordinance No. 2 of 2011 and sags.—(1) The Institute
of Chartered Financial Analysts of India Universiiigstablishment and Regulation)
Ordinance, 2011 is hereby repealed.

(2) Notwithstanding such repeal any action takeramything done under the
Ordinance so repealed shall be deemed to have Heee or taken under the
corresponding provisions of this Act.

STATEMENT OF OBJECTS AND REASONS

Education is the basic factor which plays a venpartant role in the all round
development of human beings. The socio-economiditons of the State and the
country require more attention to education. Witlview to accelerate the pace of
development, it is imperative to open more eduaalianstitutions with modern and
sophisticated facilities. With each passing dag tieed for opening new Colleges,
Universities, Professional Colleges and Institwtiaetc. is gaining momentum in the
State.

Like other States in the country, Societies in fresate sectors have been
approaching the Government for establishing Unitiess Many State Governments
have allowed the setting up of private Universiti€#ge State Government has been
receiving many applications from such parties ttaldsh private Universities in the
State. The Institute of Chartered Financial Analys India, Hyderabad registered under



the Societies Registration Act, 1860 and its suésidbranch of society at Plot No. 5,
Education Hub, Village Kalu Jhanda, Post Office,ndlaala, Via Barotiwala, Baddi,
District Solan registered in Himachal Pradesh, &lad submitted a proposal to establish
a private University namely, “the Institute of Ctemed Financial Analysts of India
University, Solan, Himachal Pradesh” and after iteelaexamination the Government
had issued “Letter of Intent” on 23uly, 2008.

In the light of the provisions of University Gran€ommission (Establishment
and Maintenance of Standards of Private UnivesitRegulations, 2003, each private
University must be established by a separate SAateand shall conform to the
provisions of University Grants Commission Act, 899Not only that, a private
University must be a unitary University having adatg facilities for teaching, research,
examination and extension activities. Thus, in orte fulfii the requirement of
University Grants Commission Act, 1956 and the rgrih was decided to bring a
legislation which may provide for establishmentcarporation and regulation of the
Institute of Chartered Financial Analysts of Intllaiversity, Solan, Himachal Pradesh in
the State for higher education.

Since the Legislative Assembly was not in sessiod due to urgency of the
matter, it was decided to promulgate an OrdinaAsesuch, the Institute of Chartered
Financial Analysts of India University (Establishmieand Regulation) Ordinance,
2011(Ordinance No. 2 of 2011) was promulgated by Becellency the Governor in
exercise of the powers conferred under article P18 the Constitution of India on
13.06.2011 which was published in the Rajpatra, &dinal Pradesh on 17.06.2011. Now,
this Bill seeks to replace the said Ordinance withdification that in sub-clause (1) of
clause 8 of the Bill, the Endowment Fund to be ldisthed by the sponsoring body and
pledged to the Government shall be five crore rapestead of three crore rupees.

This Bill seeks to achieve the aforesaid objestive

(ISHWAR DASS DHIMAN )
Minister-in-Charge.

SHIMLA:



FINANCIAL MEMORANDUM

The Bill seeks to provide for the establishmenttloé Institute of Chartered
Financial Analysts of India University, Solan, Hiamal Pradesh in the State solely in the
private sector. The provisions of this Bill, if eted, shall not involve any financial
expenditure from the State Exchequer.

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 43 and 26 of the Bill seeks to empowerStia¢e Government to make
rules for carrying out purposes of this Act andnake first statutes of the University
respectively. Further, clauses 27 and 28 of thd 8sleks to empower Board of
Management of the University to make subsequemtitetaand first ordinances of the

University respectively. The proposed delegatibpawers are essential and normal in
character.



